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MA/407/2018 in CP/39/1B/2018 3
ORDER

Counsels for both the parties present. Counsel for the RP
has submitted that in case the Applicant is willing to provide
further documents, and based on the same the claim will be
reconsidered on merits. In the light of the submission of the
Counsel for the RP, the Applicant is directed to provide further
available documents to the RP for the purpose of deciding the
claim. The process has to be completed on or before 27.09.2018.

Accordingly, the Application stands disposed of.
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